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[Bihar Act 13, 2023]
The Bihar Sugarcane (Regulation of Supply and Purchase) (Amendment) Act, 2022
AN
ACT

To amend section 49 of the Bihar Sugarcane (Regulation of Supply and

Purchase) Act, 1981 (Bihar Act 37, 1982).
Preamble :- By the Constitution of India (One Hundred and First Amendment) Act,
2016. Goods and Services Tax (GST) has been implemented in the whole country from
July 1st, 2017. Through the above amendment, entry 52 of List II State List of the
Seventh Schedule of the Constitution of India has been deleted. That means, all taxes
imposed under this entry have been abolished.

In the light of the above, it is essential to omit the section 49 of the Bihar Sugar
cane (Regulation of Supply and Purchase) Act, 1981 (Bihar Act 37, 1982) as amended,
relating to the imposition of tax on the supply and purchase of sugarcane in the State of
Bihar

Be it enacted by the Legislature of the State of Bihar in the Seventy Third year of
the Republic of India as follows :-

1. Short title, extent and commencement:-

(1) This Act may be called the Bihar Sugarcane (Regulation of Supply and

Purchase) (Amendment) Act, 2022.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force from the date of its publication in the official

gazette.

2. Amendment in section 49 of the Bihar Act 37, 1982.- (a) Section 49 of the

Bihar Sugarcane (Regulation of Supply and Purchase) Act-1981, (Bihar Act
37 of 1982) shall be omitted with effect from 01.07.2017.

(b) The omission of the said Section 49 shall not affect the following:-

(1) any legal proceeding or remedy whether initiated or availed of
before or after this omission, in respect of any such right, title,
obligation or liability;

(i1) any right, privilege, obligation, or liability acquired, accrued or
incurred under the omitted section; or

(ii1) the levy, assessment or recovery of any tax or the imposition or
recovery of any penalty in respect of such period under the
provisions of the omitted Section 49; and all proceedings under the
said section in respect of matters aforesaid shall be disposed of or
continued and disposed of by the prescribed authorities, as the case
may be, as if this Act has not been passed.

(c) Save as otherwise provided, the mention of particular matters in those
sub-sections shall not be held to prejudice or affect the general
application of Section 6 of the General Clauses Act, 1897 with regard to
the effect of error/omission.
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